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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

- O.,A,No,478/93 ' Date of Order: 6,9,1993
~ BETWEEN:

$,K.Sarma .+ Applicant, ¥
AND

1, Union of India represented by its
Secretary to Government of India, )
Ministry of Health and Family Welfare, ,
Govt., of India, New Delhi,. . L -

2. The Director General of Health Services,
Nirman Bhavan, New Delhi,

R L

3, The Director Natijonal Institute of
Communicable diseases, 22nd Alipur
Road, New Delhi, .

4, The Director, National Malaria Eradication
Programme, 22-S5hamnath Marg, Delhi,

5, The Regional Birector, Regional Health & =~ _ .
Family Welfare, Govt, of India, Kendryya
Sadan, Koti Clock Tower, Hyderapad, - ,, Respondents,
' Counsel for the Applicant .. Mr,V.VenkateswaraRao
. ,_A—é\‘bw =
W
Counsel for the ReSpondents .e Mr N.R.,Devraj'
T, <539C
CORAM 3

HON'BIE SHRI A.B.GORTHI : MEMBER (ADMN.)

HON'BLE SHKRI T.CHANDRASEKHARA REDDY : MEMBER (JUDL.)
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Order of the Division Bench delivered by
Hon'ble Shri A.B.Gorthi, Member (Admm,).

The applicant who was an employee in the
Malaria Institute of India left the Sald organisation
with due permission and joined Hindustan Machine Tools
Limited on 17,8,1972, He claimed pro-~rata pensionary . {
benefits on the ground that he became due for confir-
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mationlin the Malaria Institute of India., As ke-—was

'
1

requestegd for profrata pensionary benefits was not

. concgéded he_file@,w;P.QSBS/Bl before the High Court
of Andhra Pradesh, The W.P., upon transfer to the
Tribunal was heard and disposed od as,T;A.81/87. The

operative portion of the julgement reads as under i~

“"In the circumstances we find that the

applicant is entitled to the confir- h
mation from 6.5, 1972 on which date he .
was in service and on which date his

junior was confirmed, The applicant

is entitled toall consequential pensio-
nary/terminal benefits as applicable to

the persons seeking employment under

public sector undertakings according to

the extant orders, The application is

allowed accordingly,"

2. The respondents failed to comply with the
above order promptly thereby compelling the applicant

'to approach the Tribunal in OA,478/93 praying for a

direction to the reSpondents to settle the pro-rata

pensionary benefits withouk further delay, -
. JWE\}.. 3-'
-'3, . . The reSpondents have eet, stated that the

pro-rata‘pgnsionary benefits of the applicant were
finalised and a sum of Rs.43,597/- was paid to the
applicant vide receipt dated 23,7.1993 rendered by

the applicant himself,
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4, learned counsel for the applicant has
contended that in view of the delayzzhé/payment

of pro-rata pensionary benefits to the applicant,
he ‘is entitled to interest on the delayed payment,
In the present OAtbfrﬁas no prayer for payment of
interest, Accofdingly Miscellaneous Application is
filed in which our attention has been drawn to Rule
68 of the CCE® (Pension ) Rules, 1972 Clause 2 of
Rule 68 1s to the effect that in'every case of ./ the
delayed payment of gratuity, the Secretary of Admini-
strative Ministry is the competent authority to

sanction payment of interest,

5. = ,Lgarned.oounscl for the respondents states
that the applicant should have made a representation
£§ the competent authority in the first,instaiﬁg '
requesting for pagment of interest before approaching //
this Tribuna{ It is seen that when the TA,81/87 s
was disposed of ;hére was no consjideration of this
agpect of payment of interest in the judgement, that
was so because the applicant's main grievance was

with regard to his non-confirmation in the Malaria
Institute of India which resulted in non grant of
pfo-rata pensionary benefits to him, Even in the
present OA initially there was'ho iequest made for
payment for interest on the delayed payment of
pro~rata pensionary benefits,In these circumstances

we are not inclined to give ény‘direction to the
respondents with regard to payment of interest,

We leave it open to the. applicant to approach the
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competent authofity‘and pray for payment of

interest in accordance with the extant rules, '
Sucﬁ representation if made by the applicamt shall

be disposed of by the competent authority within three

months from the date of receiving the same,

G. 0.A, 478/93 and the MASR. 27C¢/fboth are
disposed of by this order, There shall be no order

as to costs,
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_ (T ,CHANDRASEKHARA REDD{) (A.B .GORTHI),~
‘ Member (Judl,) . Member (Admn. )

Dateds 6th September, 1993

(Dictated in Open Court)
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Copy to:=- '
1+ Secretary to Governmant of India, Ministry of Haalth
and Family Welfare, Govt. of India, Unionof India,

New Delhi, =
2. The Director Gensral of Health Services, Nirman Bhavan,
New Delhi, : :

d. The Director National Institute of Communicable
diseases, 22nd Alipur road, New Dalhi.

4, The Director, National Malaria Eradication Programme,
22-Shamnath marg, Delhi.

S The Regional Director, Regional Health & Family
Walfare, Govt of Indie, Kendriya Sadan, Koti clock
Tover, Hyderabad.

6. One copy to Sri. V.Venkateswara Rao,. advocate, CAT, Hyc
7. One copy to Sri. N.R.Devaraj, Sr. CGS5C, CAT, Hyd.

B. One copy to Library, CAT, Hyd.

9. One spare copy.
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| IN THE CENT'RAL ADMINISTRADIVE TRIBUMAL
HYDERABAD BENCH AT HYDERABAD
[
THE HOW'3LE M3.JYSTICE V,NBELADRI RAO ;
VICE CHAIRMAN i
24D
i
! :

THE HOW'BLE MP.A.B.GORTHY : MEMBER(A)

‘ - AND

. - , ‘ THE HON'BLE MR,T.CHANDLASEKHAR REDDY
MEMBER( JULL)

v . : , - 2N |
¢ . THE HON'BLE MR.P/.T .EBEIRUVENGADAM:sM(A)

. S S : Dateds --6/7/-1993 AR .

_CRBERZJUDGMENT 2 L/

T, _ ' - fA;/R.ﬁ‘;’C"?.NJ‘"*“* i
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L.A.No, (B )

aditted and Iaterim directions
issyed.

¢
Allowed
// :
)isposed of with directions
Dismissed , ’
N o . . ' Dismigsed as withdrawn
' Dismissed for default.

Déje’cted/()rdered

/Ne’cr,der as to costs, /
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